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HCE 715/2005 High Court of Karnataka,
Bengaluru,
Dated 14tk February 2022.

NOTIFICATION

In exercise of the power conferred under Section 5(1) & (2) of the Right to

Information Act, 2005, the High Court of Karnataka hereby designate the
following officers as the State Public Information Officer and the First Appellate
Authority as required under Section 19 of the Right to Information Act, 2005 to

the Arbitration Centre, Bengaluru.
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Arbitration . Director,
1, Centre, Sectlon Officer of ] Arbitration
Bengaluru the said Authority Centre,
Bengaluru
BY ORDER OF HON’BLE THE CHIEF JUSTICE
Sd/-
REGISTRAR GENERAL
PR-84

BBBD Tarie BBoBBTx:- FOBUTRZONW, BIFEIB ToR B3, IZFO Be0s, B jEovod, eoreedh.

R.N.L. No. KARBIL/2001/47147 POSTAL REGN. No. RNP/KA/BGS/2202/2017-19 (€¢)
Licensed to post without prepayment WPP No. 297 SUNIL GARDE S




		2022-02-16T17:32:24+0530
	SUNIL GARDE




